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Affidavit wo be Fuenished by the candidate alongwith Nomination Paper
Before the Retvining Officer
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 strike owl whichever is not applicable)

£10 1 amn a candidate set up by T"“'"“{-ﬂ“ Ly-l—-rnmne of the palitical party )/ am contesiing 2. an
independent candidare,

(i Details of PAN and status ur filing of Income tax return
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| Account Number | which the last shown In [ncome |
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(4) The following cuse(s) is! are pending against me in which cognizance has been taben by the court:-
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W30 Thul §give heiern below ihe details ol o e assets (movable and i imovable ele,) of mysel

wy spoase and all dependents:

A Details of movahle sssels :
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| Assets in joint name indicating the extent of joint ewnership will also have to be given
2 I case of depositTnvestment, the details including Serial Mumber, Amount, Date of Deposit, the Scheme,

Mame of Bank/ Institution and Branch e w be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect 14 e
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4. Dependent’, here means a person, substantially dependent on the income of the candidate,
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and invesiment in any Financial ! L= felgoy e Nk u L7y X
Instrument in Post office or gyped 70! : = |
Insurance Company and the Bt B | :
_ | amount | i
(v) | Personal loans/advance given 1o i
| nor entity includin SETGTT = Ue : i
: mpg:fnpﬂn}'. Trust ete. nm:lgnﬁd L yan by LY Ay M A | X
|| other receivables from debtrs | vidbaw Saba !
I end the amount. R S
' (vi) | Motor Vehicles/Aircradis/ e : 1-
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(6} 1 give berein below the details of liabilities dues to public financial institutions and government :-
(Mnte: Pleasc give separate details of name of Bank , institution, eatity or individual and amount for each item)

| s, Deseription Self _i_spumq;] Dependent-1 [Depeu-d:'nl‘-I Dependent-3 |
| Mo. -
I
i) I Loan or dues to Bank/Financial [F=ias ohids | X
[nstitution(s) L B Hal AL Al niM
Mame of Bank or Fl o b 30317 d
Amount cutstanding
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= _Fx.u; ather liability o —] AL e Al | oM | v
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9 [ues 1o drp;mner:ts dealing ! ALY JN: A | A X
with government | ) |
. l _memudaﬁm e { i g
Clues to departments dealing AT e . |
whith supply of water N.!I. m& A "vi a X
|| Dues to departments dealing : SR
f with supply of electricity ﬁ!: A N I'l]lll H:' X
-
Dues to departments dealing ‘) r .
with supply of Al N M X
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{including aircrafts and
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(Give details of highest School / University education with full form of the certificates diploma/ degres course)
{Mame of the School /Callege/ University and the year in which the course was completed.}
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passed (other than those referred to in Form 26) o e e R
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{(Give details of Schaal / University education with fisll form of the certificate/ di ploma’ degree
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VERIFICATION

L, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledge and belicf, no part of it is false and nothing materizl has bean concealed thare from. | further
teclars that

() there is no case of conviction or pending case against me other than those mentioned in ftems 3 and 4 Above;

th) L my spause, or my dependents do not have any asset or liability, other than those mentianed in iterns 5 and &
v
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Nete: 1. Affidavit should be filed laest by 3.00 PM on the last date of Fling nominations.
2. Affidavit suould be sworm before an Lath Commissioner or Magrstrale of the First Class ar before o Mo
Public,
3. All columns should be filled up and 16 column to be lefl blank. 1f there is no information o furarish i vegmat ol
any item, either “Nil" or “Not applicable”, as the case may be, should be mentioned
4. The affidavit should be either typed or written legibly and neativ.
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